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No. 123{)()0{“(3)/2021 /26(1)/2021
Dated Dehradun, April 12, 2021

NOTIFICATION
Mis_cellaneous :

In pursuance of the provisions of Clause -(’3) of Article 348 of the

Constitution of India, the Govemor is plﬁased to order the publication of the
following English t::ans}afwn af ‘The Uttarakhand (Uttar Pradesh Municipal
‘orpora f, 1959) (Amendment) Bill, 2021* (Adhiniyam Sankhya: 09 of

2021).
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6. Assembly and assented to

The Uttarakhand (Uttar Pradesh Municipal Corporations Act, 1959)
(Amendment) Act, 2021
(Uttarakhand Act No. 09 of 2021 )

AN
Act

Further to amend the Uttarakhand (Uttar Pradesh Municipal Corporation Act,1959)
(Adaptation and modification order. ,2002) in the context of the State of Uttarakhand,

Be it enacted by the Utta,mkhand State Legislatwe Assembly in the Seventy-
Second Year of the Repubhc of lndia as follows:- : :

Short title and| 1. {(1) Th:sAci may be cailed theUttarald‘tBnd(U "'""".'Pradesh
commencement ment), Act
Amendmy "nt'f' of i

Sectmnrl‘TS




UTRTETS JHTER TSE, 12 e, 2021 S0 (T 22, 1943 o wq)

more than five percent of the tax assessed in the immediately|
preceeding year; .thereafter in the subsequent years,
maximum rate of per year increase in property tax shall be
decxdpfi in the manner prescribed in the rules:

Prowded also that assessment of capital value”based
property tax shall be done once in a year and property tax for

: complctc year shall be assessed on the basis of oxgele rate|

prevalimg on_ﬁrst April.”

Substitution of |3.

Section 174

Bal Act shau

AT

: Cap;tal value 0f‘ bu ldmg or land or both s the case may |-

: be, which is amved at on mult:plymg the covered area of the|
iy building or area of land or both, as the case may be, with the|".
: prevallmg circle rate /construction rate fixed by the Collector

for the purposes of Indian Stamp Act 1899 i

|Substitution  of|4.

Section 207

-|Section 207 of the Prmcapal Act shali be substxtuted as|

follows, namely - :
“ 207. The Mumcipql Co;nnnssxonar shall - cause an
assessment Itst in the clty or p\ therf:of tobe pmpaxéd from

Amendme;{t of}5.

section 207 B

reh%m upto a date as ;

Amendment of|06,

section 210 !

| ub Sectmn { [) of Secﬁon 210 of the Prinéiﬁél Ac’t’ shal! Be

subshtl.ﬁedas follows, namely; - ¥
* (1) The Municipal Commwsxoner or ‘an - tafﬁcer

3 a.uthorxzed by him in this behalf, shail authentxcate by -his
; sxgnature, the assessment list of the cﬂy or any part thereof,

as the case may be.”

Repeal - and|7.

Saving

(1) The Uttarakhand (Uttar Pradesh Mumclpa[ Corporatxon
Agt, 1959) (Amendment) Ordinance 2021 (Uttarakhand
Ordinance No. 01of 2021) is hereby repealed

(2) Notwﬂhstandmg such repeal, anything done or any action
taken under the said Ordinance shall be deemed to have been

done or taken under the corresponding provisions of this Act.
i By Order,

HIRA SINGH BONAL,
- Principal Secretary.
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Statement of objects and reasons

The Uttarakhand (Uttar Pradesh Municipal Corporation Act, 1959) °

(Amendment) Ordinance, 2021 has been brought by State Government with the

- objective to make amendment in previous provision related to property tax of

’ : Municipal Corporation. :

2 - Proposed bill is replacing bill of aforesaid ordinance.

3 - Proposed bill fulfills the aforesaid objectives.
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